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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 5900/ 2012

(Arising out of inpugned final judgnment and order dated 22/05/2012
in CRLA No. 3000/2003 passed by the Hi gh Court of Judicature at

Al | ahabad)

VI NAY KUVAR JAI N Petitioner(s)
VERSUS

KAl LASH SAHKARI AVAS SAM Tl LTD. & ANR Respondent ( s)

(Wth appln. (s) for permission to file additional documents and
stay and interimrelief and office report)
(For Final Disposal)

W TH
SLP(Crl) No. 6271/2012
(Wth appln.(s) for stay and Ofice Report)

SLP(Crl) No. 7059/2012
(Wth appln.(s) for stay and O fice Report)

SLP(Crl) No. 407/2013
(Wth appln.(s) for exenption fromfiling OT. and inpleadnent and
stay and Ofice Report)

Date : 26/08/ 2016 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE V. GOPALA GOWDA
HON BLE MR JUSTI CE ADARSH KUMAR GOEL

Basava Prabhu Patil, Sr. Adv.
E. C. Agrawal a, Adv.

Raj esh Kurmar, Adv.

A. Tandon, Adv.

Bhupesh Narul a, Adv.

Yash Tandon, Adv.

For Petitioner(s)

SSS55S

Ms. Purni ma Bhat, Adv.
Signature Not Verified

For Respondent (s) M. Shakil Ahned Syed, Adv.
Digitally signed by
SUSHI L KUMAR

RAKHEJ A

Dat e: 2016. 08. 27

12:04: 08 | ST

Reason: M. Parvez Dabas, Adv.

M. Uzm Janeel Husain, Adv.

Sanjay Mani Tripathi, Adv.
Devendra Kumar Tiwari, Adv.
Kamal Kant Tripathi, Adv.
Anu QGupt a, Adv.

s §5SS

Rat nakar Dash, Sr. Adv.



Adar sh Upadhyay, Adv.

Avt ar Si ngh Chauhan, Adv.
Pati Raj Yadav, Adv.
Pur ni ma Bhat, Adv.

555 %

UPON hearing the counsel the Court made the follow ng
ORDER

Learned counsel for the respondent prayed for and is
granted tinme to inspect the original record.
Li st on 2.09.2016.

(S. K. RAKHEJA) (MALA KUMARI SHARMA)
COURT MASTER COURT MASTER



